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SHRI N. C. KASLIWAL: May I know 
whether in these four States the Government 
consider the desirability of having mobile 
units especially to cater to the needs of the 
people  residing in the villages? 

DR. SUSHILA NAYAR: Sir, the treatment 
of trachoma is a very simple thing. What it 
means is application of a particular ointment 
for five days in the week, one week in a 
month, to be repeated for six months. The 
State of Gujarat has done a magnificent job by 
organising this programme practically through 
the efforts of voluntary workers. We have 
supplied them with the ointment, we have also 
supplied them with some vehicles, but they 
are not employing full-time staff for this 
purpose. Some of the other States wanted 
some more staff, and according to the pattern 
worked out with the help of the W.H.O. and 
UNICEF we have allowed them a certain 
number of units. Sir, we want to see what will 
be the result of the voluntary effort as against 
the effort where we have given full time units 
and then we shall see how this programme 
should be taken to the rest of the country. 

SHRI FARIDUL HAQ ANSARI: The hon. 
Minister has just said that the treatment of 
trachoma is going on in four States. May I 
know whether the hon. Minister has got the 
number of cases treated in those States, what 
has been the result, and how many of them 
have cured? 

DR. SUSHILA NAYAR The treatment is in 
progress all over the country, in all the States, 
in all the districts. The regular dispensaries, 
hospitals, doctors, they give the treatment. In 
these four States a comprehensive trachoma 
control programme is being attempted. The 
number of patients treated, I am afraid, I 
cannot tell now. 

*39.  [Withdrawn.] 

 

t [DEMOLITION OF JHUGGIES IN DELHI 

*40. SHRI P. L. KUREEL URF TALIB: 
Will the Minister of WORKS, HOUSING AND 
REHABILITATION be pleased to state: 

(a) the number of jhuggies and 
Jhonparies demolished so far in Delhi and 
New Delhi; 

(b) the number of plots given to jhuggi-
owners in lieu of the demolished jhuggies and 
jhonparies and the size of each plot in yards; 

(c) whether it is a fact that Government 
have recently decided to give them only 25 
square yardi of land on rent?] 

 



177 Oral Answer [RAJYA SABHA] to Questiont 178.  

 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND REHABILITATION (SHRI P. S. 
NASKAR): (a)     and     (b)      Bet- 
ween June 1961 and July 1963, about 7800 
jhuggies were demolished, out of which 7182 
families were allotted 163 tenements, 3652 
plots of 80 square yards and 3367 plots of 25 
square yards under the Jhuggies and Jhon-
paries Removal Scheme. 

(c) The Scheme contemplates the provision 
of 5000 tenements, 20,000 developed plots of 
80 square yards each and 25,000 camping 
plots of 25 square yards each] 
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SHRI B. K. GAIKWAD: May I know what 
was the urgency In demolishing the huts of 
the poor Scheduled Caste people in these 
rainy days, Tiow far they have been thrown 
out, and what arrangement has been made for 
*he hutment dwellers there? 

SHRI MEHR CHAND KHANNA: The 
reasons are simply humanitarian. We have to 
tackle the problem of their rehabilitation, and 
I have taken them to proper sites and I shall 
see that they are properly rehabilitated. 

SHRI FARIDUL HAQ ANSARI: May I 
know whether the hon. Minister has seen in 
the local press the report that while the 
jhuggies were being demolished, the people 
who have been demolishing these jhuggies 
have also destroyed their belongings? 

SHRI MEHR CHAND KHANNA: Sir, three 
or four operations have taken place recently, 
and what we do is that we send trucks, we see 
that the families are properly removed, we see 
that they are taken "to proper site*. 
Unfortunately the jhuggies have to be 
demolished, otherwise there is further 
squatting or resquatting. 

 

t[ ]   Hindi   transliteration. 
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REMITTANCE ABROAD OF EARNINGS FROM 
FOREIGN FILMS 

*41. SHRI A. D. MANI: Will the Minister 
of INTERNATIONAL TRADE be pleased to state 
the arrangements under which earnings from 
foreign movie films are allowed to be 
remitted abroad? 

THE MINISTER OF INTERNATIONAL 
TRADE (SHRI MANUBHAI SHAH): A statement 
is laid on the Table of the House. 

STATEMENT 

Imports of Cinematograph films exposed 
are mainly effected under . arrangements 
made with the Motion Pictures Export 
Association of America and the Rank Film 
Distributors of India Ltd., who are allowed 
imports on 3 55 per cent, quota basis. Remit-
tances from net remittable earning a^e limited 
io Rs. 10 lakhs per half year in the case of the 
former and Rs. 50,000 per half year in the 
case of the latter. The rest of the net earnings 
is held under blocked accounts in India 
subject to withdrawal for certain permissive 
usages like developing export of Indian films 
in non-traditional markets and production of 
films in India, with the approval of the 
Government of India. 

SHRI A. D. MANI: I nave seen the 
statement, and I would like the Min- 

ister to explain the import of this sentence: 
"Imports of Cinematograph films exposed are 
mainly effected under arrangements made 
with the Motion Pictures Export Association 
of America and the Rank Film Distributors of 
India Ltd., who are allowed imports on a 55 
per cent, quota basis". I understand that the 
practice in the film distribution trade is for 
some producers to insist on 80 per cent, of the 
net earnings fixed to be sent back to their 
countries. Does this quota refer to that or to 
some other matter? 

SHRI MANUBHAI SHAH: No, Sir. It is not 
that. When the foreign exchange trouble 
started, we could not afford to import foreign 
films because of the foreign exchange 
situation. So, we entered into an agreement 
with Hollywood, the Mot;on Pictures Export 
Association of America, and the British film 
industry, because these are the qnly two 
English speaking countries from which we 
import films, and therefore we fixed thu quota 
at 55 per cent. But the remittance which I 
have mentioned there is much less, not more 
than Rs. 10 lakhs per half year in the case of 
the United States and Rs. 50,000 per half year 
in the case of the Rank Film. 

SHRI A. D. MANI: I understand further that 
some of the Indian distributors of these 
foreign films are allowed to export films from 
India to other Asiatic countries but that under 
the arrangements which they have with the 
foreign producers, the net foreign exchange 
earnings from those countries are not credited 
to their Indian account but to their foreign 
account. This has been mentioned by the Em-
ployees Union in a statement made to the 
Bonus Commissioner. Has the attention of the 
Government been drawn to that aspect? 

SHRI MANUBHAI SHAH: This is a very 
great menace and we are trying to tackle it 
because, when the films are exported, they go 
on the net worth, and all the exhibition 
charges, 


